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speaker after speaker has said. There-
fore. I would like the Gevernment to
see whether there is any forced labour
there and if there is any, to take im-
mediate steps to remove that. I would
also request the Government to see
‘that the PEPSU Government appoints
an officer, especially in charge of Hari-
.ﬁ_:!fnt welfare as has been done in vther
ales.

Shri C. D, Deshmukh: I welcome all
these constructive suggestions and con-
tributions to the debate and I would
regard it as my duty to forward full
transcriptions of the speeches to the
Adviser through the States Ministry.
From the small information that I had
atl my disposal, I formed the impression
that rents were collected voluntarily
after the situation had been explained
to the tenants; but, it is possible that
there are cases where perhaps the law's
saleguards have been overlooked or
that there are cases of eviction. All I
vran do is to undertake to bring to the
notice of the Adviser the necessity of
dealing with this matter in a judicious
manner. I believe that all will be at
one in wishing to encourage legitimate
peasant movements. that is to say.
maovements arising out of the conscious-
ness of the peasants of their rights,

There was the question of ex-service
men and the position of the Harijans.
1 have already admitted that in PEPSU
it is the legacy of many years past and
1 skall ask the States Ministry to find
out if any special meaSures can be
taken in these two respects.

Mr. Deputy-Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Patiala
and East Punjab States Union for

‘he service of the financial year

1453-54. be taken into considera-

tion."

The motion was adopted,
Clause 1 to 3, the Schedule, the Titla
and the Enacting Formula were added

to the Bill.

Shri C. D. Deshmukh: I beg to move:

“That the Bill be passed”

Mr. Deputy-Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

L

The Minis of Commerce and In-
ustry (Shri T. T. Krishnamachari):
beg to move*:

“That the Bill to provide for the
rontrol by the Union of the tes in-
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dustry, and for that purpose to
establish a Tea Board and levy a
customs fut' ~n tea exported from
India, ¢y repwrted by the Select
Committee. be taken into considera-
tion.”

A motion was made here last session
to commit this Bill to a Select Com-
mittee which was fairly representative
of the House; and the Select Commit-
tee went into the provisions of this
Bill fairly carefully. It is this report
of the Select Committee that I would
like the House to take into considera-
tion.

So far as the amendments made by
the Select Committee are concerned, I
would like to draw pointed attention to
the change in the structure of the long
title. The Select Committee amended the
long title in order to show that thi con-
trol of tea industry in some respects is
also necessary under the International
Tea Agreement.

The other important change made
by the Select Committee is in clause
4. The Select Committee felt that as
the Tea Board was to be under the
control of the .Central* Government,
there is no need for representative of
the Central Government as such on the
Tea Board. It would be necessary. how-
ever, that some officers of the Central
Government, particularly officers in
the Ministry of Commerce and Industry
and officers in the Ministry of Finance
should attend meetings of this tea Board
as and when necessary; but, as Govern-
ment is to be the final arbiter in regard
to any decisions that may be taken
there. it seemed unseemly to thhe Com-
mittee that Government should be as-
sociated with the Committee’s decisions
through representatives sent to the
Committee who would have the right
to vote. which would., in one sense,
mean that the officers are committed
to the decisions made by the Board.

Another important recommendation
made by the Select Committee was in
regard to clause 9, that is the power
of making appointment., While agree-
ing witk the general provisions of
clause 9. the Select Committee wanted
that a member of the Union Public
Service Commission. or of the appro-
priate State Public Service Commission
should be associated with the selecting
Committee constituted by the Board at
the time of selecting officerg drawmg a
salary of Rs. 350 and above but below
Rs 1000 per montk. I would like to
point out that in ard to the officers
drawing more than Rs. 1000 per month,
the appointments would be left to the
Central Government. .

. “Moved with lho_ ;t.'.r-ommen-r.l-;t_ion of the Presldont;
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Clause 11: The Select Committee the speech made by the outgoing Chair-

were of the view that provision skould
be made for the Board to be re-con-
stituted after dissolution. Thig is more
or less a drafting amendment.

Another important amendment was
the inclusion of a new clause 32, It
arises from the fact that there should
be a general clause dealing with appeals
not only against orders under clauses
14 and 15 but also against orders

under clause 20, in regard to tea
plantation, export quotas and things
of that sort.

Clause 31 has been re-cast as clause
30. The Select Committee recast it be-
cause it was felt that in order to have
elfective control over prices and the
tea industry, the Government should
not only have powers to control . price
but also the distribution of tea.

The Select Committee has made cer-
tain recommendations in regard to ex-
part quotas. It has ‘suggested that no
quoia should be allotted to a tea estate
owner who is not co-operating and
that besides estate owners manufactur-
ers, brokers @nd dealers also should
be asked to furnish returns. The penal-
ty clause has been duly re-cas..

Most of the amendments are of a
minor nature and largely of a drafting
nature. That is the work done by the
Committee in regard to this Bill.

The House will notice that the Com-
mitte has more or less approved of the
principle of the Bill which the Govern-
ment outlined before this House at
the time of introducing the Bill.

I take this opportunity of giving the
House some idea of the position of the
tea industry today, which I think is
only fair, because hon. Members who,
would discuss this Bill would not fast-
en their discussion so much on the con-
stitution of the Board, its powers, etc.,
but on the policy that Government has
been pursuing towards the tea industry.
Government are accustomed to the cri-
ticisms, bitter criticisms. invectives,
used against them very often, and as
a democratic Government we do wel-
come all criticism, Of course. we do
not like when we are abused, but we
take it as part of the game. Any interest
which feelg offended, if they find that
they cannot get the remedy. they want
to descend to abuse. In this particular
instance, during the last three or four
months. speeches have been made by
tea interests and Presidents of Associ-
ntions have exercised their powers of
vilification to a wver large extent
against Government. I would draw the
sttention of the House particularly to

man of the Indian Tea  Association,
which is a very important body, because
it represents very largely the European
element in the tea industry and the
European element in the tea industry
controls B0 per cent. of the total in-
dustry.

Mr. Hutchison, the outgoing Chair-
man, had used some strong language
against Government in regard to their
apathy towards the industry. Leading
articles in some of the papers appear-
ed. the writers naturally knowing only
one side of the case felt that the Go-
vernment should be castigated for their
apparent apathy in regard to the tea
industry. Even when the position has
improved, still they said the position
did not improve by reason of the Go-
vernment having done anything in the
matter.

We had discussions in this House in
regard to the position of the tea’ in-
dustry and on several occasions gues-
tiongy were answered. There was also
a half-an-hour discussion on the ‘sub-
ject. As soon as the new Government
was formed. it was more or less sensed
that the tea industry is going through
a certain amount of difficulty and the
Commerce and Industry Ministry ap-
plied their mind to the problem. As the
House knows. with the help of the Fi-
nance Ministry we were able to appoint
a Committee, a more or less one-man
committee headed by a member of the
Central Board of Revenue. The Raja-
ram Rao Committee’s report has been
before the House and the public for a
long time. At the same time we did
feel that in order to put the tea in-
dustry on a proper footing there must
be some kind of readjustment in the
position of the foodgrain concessions
which really meant that in estates the
labour get foodgrains, that iz rice, at
about rupees five a maund. When we
considered this position, Government
were fully alive to the necessity of pro-
tecting labour interests in the matter. I
do remember mentioning in this House
that the Rajaram Rao Committee
would not recommend anything which
would be in the nature of reducing the
emoluments that labour was getting.
A similar assurance was given by my
hon. friend the Finance Ministey when
he was asked a question on this sub-

" ject. We did so with a full gense of

the responsibility we had in this matter. .
At that time we thought that it would
be proper to reduce this burden on the
industry by converting the foodgrain
concessions into cash at the rate of the
ruling prices pravailing then, so that
any abuse by way of absenteeism or
multiplication of the number of depend-
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enls in a labourer's house which re-
acted adversely on the quantum of
sacrifice that estate had to make in res-
" pect of the food-grain concessions would
be, remedied.

-

Unfortunately, labour leaders could
not be persuaded by the Labour Minis-
try to accept a revision of these terms
at that time. My regret is not that Go-
vernment proposals were not accepted,
but that the non-acceptance of the pro-
posals, at a time when conditions were
operating, has reacted adversely on a
svetion of the industry which is  the
least able to bear any sacrifice. 1 am
not happy.that the tea labour particu-
larly in Cachar and certain of the un-
cconomic gardens in Assam had to ac-
cept wages for below what they were
getting before in order to carry on.

Thereafter there was a tripartite
vonference in Calcutta at whick my
hon. colleague the Labour Minis-
ter was” present. One of :he most curi-
ous things that happens in a tripartite
conference happened there which very
nearly shook my belief in the efficiency
of the tripartite conference as being a
useful instrument in resolving disputes.
Two forces diametrically opposed, with
a mentality like that of a cat and dog,
came together. The employers and the
Jabour came together and said: Well,
the employer will not make any sacri-
fice; the labour cannot make any sac-
rifice; let Government forego their reve-
nue which runs into several crores of
rupees. and then the position could be
adjusted. Of course, everybody would
be happy if Government makes the
sacrifice, The employer does not grum-
ble if he is not asked to pay more; the
employvee does not grumble if he gets
the money; the national interests might
suffer in the bargain but that is no-
body’s business. ere was no attempt
at a readjustment of the burden on
the tea industry in a manner which it
could not bear, but the labour leaders
unfortunately played more or less into
the trap of the tea garden estate people
in order to l;:ror.n:me to Government a
proposition that was manifestly impos-
sible of acceptance. Well, after that the
West Bengal Government acted and

. the Agsam Government actedq and a
certain amount of diminution in wages
did occur to the detriment, as I said
to our regret, of people who could
least afford to bear that diminution.

Shri T. K. Chaudhuri (Berhampore):
May I ask a question of the hon. Minis-
ter?

Shri T. T. Krishnamachari: The hon.
Member can ask me in the end if he
does not mind.

Circumstances have, however, started
improving. because as I said it was a
combination of circumstances that were
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against us, namely—the removal of the
tea ration in the U.K,, the everstocking
in the U. K., and actually a very
curious psychological factor operating

which ceased to operate, namely.
when tea was rationed people
bought their entire ration, when
tes was derationed they bought

only what they wanted. The position
of stocks in the UK. at the time when
the tea crisis started was somewhere
about 220 million lbs. and it has work-
ed down to well below 100 million Ibs.
by the end of the year. Anyway things
"have improved in regard to the prices
that we are obtaining for tea in Lon-
don the lowest on record was 2s. 5:81d.
in July 19562, Thereafter it started

oing up slightly in September and

ctober. Again it lagged behind. but
from .January onwards there has been
an upward move and in April the
prices have been 3s, 6:87d. as against
2s. 5;81d. in July 1952. Similar price
rise has been recorded in
the Calcutta auctions and 1 was told
sometime last week that the last part
of the last season's stocks has been
taken up. So. we may say generally, by
and large, that the tea industry has
now come to a more or less a stable
equilibrium.

I was not quite satisfied with the ap-
preciation of the position from the re-
cords, made available to me from time
to time and the Secretary of the Com-
merce and Industry Ministry made a
personal visit to the tea gardens early
in April and 1 have got a report fromh
him about the position of the teg in-
dustry in that area. From that report I
could see that there are certain prob-
lems still lingering. Though the posi-
tion by and large is good, two elements
in this industry have got their own
peculiar problems. One is the industry
in Cachar district, the other is the In-
dian section of the industry, that is to
say gardens owned by Indian interests

“ as opposed to British interests. And [

would like to tell the House something
ab~ut the imoressions of my Secretary
in regard to the tea industry In Cachar.

It has to be recognised that the Ca-
char tea industry has been a problem
child for a long time. A number of
enquiries have been made from time
to, time in order to ascertain why the

ield and quality of Cachar gardens
s poor, A special Committes was ap-
pointed four years ago under the chair-
manship of th2 then Chairman of the
Central Tea Board. which produced a
voluminous and useful report. The fact
seemgs to be that the soil conditions are
very different from those of the rest
of Assam, and this was not allowed for
by the earlier planters and the tech-
nique they employed was not entirely
gratisfactory. There have bean disastrous
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floods on the hill sides and several
blocks of good quality tea kave been
washed away by these floods. From a
long term poinit of view the opinion
ol the planters ip Cachar is that the
iea gardens of trat district have an
inherent disadvantage compared to the
tea gardens in the rest of Assam, and
they accept it as inevitable that, what-
ever they might do, the price level
would be at least four annas a lb. low-
er than the Assam Valley tea. But ac-
cording to other planters who have
had greater amount of success there is
no reason why the industry should not
pruove a reasonable succesg provided
adequate steps are taken. The position,
as my Secretary reports it, today ig that
in some gardens the atmosphere is one
of passimism and gloom though in
others tbe atmosphere is nne of deter-
mination to make a success of the
whole venture even against odds.

So, that is really a problem still
which has to be tackled

On the question of the Indian-owned
tea gardens the report of the officer is
that the industry, so far as Indian-
owned gardens are concerned, {ig in
doldrums. As I said before, 20 per cent.

of the total industry is in Indjan hands.
difficulties -

The reasons given for the

of the Indian-owned gardens are that
these were acquired at a relatively late
stage when all the better lands had
. been occupied by Europeans and that

the Indian gardens have found a lot.

of difficulty in obtaining finance. The
difficulty of finance has involved them
in a vicious circle. It compels them to
economise on matters in which it is
fatal to economise, namely the ques-
tion of provision of fertilizers, provi-
sion of trees, shade and ro on. Becauge
of these economieg the yield is going
down, and the consequence is, again,
that banks are reluctant to finance
them as the yield is going down,

It is a matter for serious considera-
tion what steps should be taken to put
these Indian gardens on a satisfactory
footing. T have been thinking about
these praoblems. My mind is not very
clear as to what we could do. We do
accept the position that we can save
the marginal gardens and what we can-
not save are the sub-marginal ones.
Even that is a very general p: ition
and wants a further examina be-
fore it can taken as a basis. How to
help these gardens where fimanre seems
to be the main difficulty, is the ques-
tion. And even for improving the
quality. for the amount of fertilizers
needed and so on, it depends upon fi-
nance. I must confess at the moment
thzt my mind iz not very clear. We
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have luckily a new Chairman of the
Central Tea Board, Mr. Basak, an ex-
perienced Civilian of the Bengal Gow-
crument, who met me recently. I have
asked him.to devote some attention to
gais prablem from the point where my
ecretary has left it, and I do hope
that before long I should be able to
place a definite proposition before my
colleague the Finance Minister so that
we might be able to evolve somg me-
thod by which we could either develop
a land mortgage institution or other-
wise provide aid for these tea gardens,
where finance seems to be the main
bottleneck: at the same time taking
care to see that it is only an aid that
we seek to give and not a dole. And
if we could arrive at some kind of
systemy by which wherevar we give aid
we would be able to resuscitate the
gardens, we should do so. It iz a mat-
ter to which Government would give
very serious consideration.

The other important point to which
my Secretary's report draws attention
is the question of employer-labour re-
lationship. I am sorry my friend Mr.
Khandubhai Desai is not here. But here
is a testimony by an officer, who has no
political axe to grind, and he has said
that it is practically the unanimous
t:‘ginion of tea planters whom he met

at the LN.T.U.C. leadership, with
one or two exceptions, hag been ex-
tremely reasonable and that but for the
way in which they have been co-operat-
ting since last year the recent crisis
could not have been met and the posi-
tion of the industry might have been
much worse than what it ig today. I
would like to say it is a very happy
statement of the position where we are
assured that there has been co-opera-
tion from g trade union in the matter
of saving an industry which iz of na-
tional importance.

Shri Ramananda Das (Barrackpore):
On a point of order, Sir. May I know
what wag the point of Mr, Tripathy re-
garding tea labour’s demands? Is he
not an IN.T.U.C. man, you say that
LN.T.U.C. men supported Government's
proposal for settling of the demands of
tea labour?

Shri T. T. Krishnamachari: There is

no point or order.
Mr. Deputy-Speaker: A point of or-

. der is not addressed to-the Minister.

Shri T. T. Krishnamachari: The ques-
tion regarding labour is a vital point
go far as Government is concerned; T
do not think we yield to anybody or
to the Opposition in the matter of the
interests of labour. The question whe-
ther the industry will be able to pay
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reasonable minimum wages to labour
and provide the amenities which accord-
ing to our current notions are essential
in any industry arises out of this.
1 agree that betore thjs question ig. an-
swered it is necesary for us to have
an investigation made intg the cost
structure of the industry. But at the
same time we cannot forget tkhat. what-
ever may be the cost structure, the
price to be paid for the product iz a
thing which is determined not by
factors ynder our control but by alto-
gether 'something outside our control
namely the export market. Of course,
it has been urged that we should
start this investigation and 1 would
like to apologize to the House for not
having started it. (Qur chief difficulty
in the matter of any enquiry of this
nature is of getting the requisite per-
sonnel, And without proper personnel
an enquiry is meaningless, it becomes
a mere white-wash, And [ have no in-
tention of undertaking an enquiry the
result of which will be a mere white-
wash where we will merely put another
report into the archives of Govern-
ment. 1 do hope that before long the
Government would be in a position to
muster the necessary amount of person-
nel for conducting an enquiry but at
the same time, the limitations of going
into the cost structure have to be re-
cognised before even the enquiry
starts. We might know what the cost
structure is. We cafnot but adjust
our cost structure to the prices that
will be available for this commodity
in the expert market. So it becomes a
matter of Eresumption when we are not
sure whether this industry will sup-
port a high wage structure. It might
or might not but the factors on which
it ig dependent are not the factors which
are der the control of this Govern-
ment or for that matter, anybody un-
less the industry is subsidised.

One factor must be recognised in this
connection and I do hopa hon. Mem-
bers here who are interested in the tea
estates side of the question will not
forget it that since 1931, this industry
had an wus.atetrupted period of pros-
perity ati. oafortunately if we did not
buiid up svacrves both for purposes of
wage equallgftion and also for meeting
losses. there must be something radi-

cally wrong sometime and more than:

anything else, this fact demands that
Government should become 3 consci-
ous and deliberate partner in this in-
dustry rather than abdicate their rights
in favour of one or the other types of
interests, vested interests, that are en-
gaged in the industry. Of course, there
are other various factors that have al-
so been mentioned in this report.

point which my hon. friend Shri
Debeswar Sarmah gaid may not be
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correct. Immobility of tea labour, if it .
is immobile according to him it may
do some harm. These are all facts which
you have to face. This is roughly the
position today in regard to the in-
dustry.

I shall conclude by saying that hon.
Members, who have. their own parcti-
cular angle in regard to the composi-
tion of this Board, in regard to its ob-
jectives, and in regard to what Govern-
ment themselves should do, should rea-
lise that the changes are not being
made to satisfy the amour-
of any individual or Minister. It is not
being done for today, it is being done
for the period in the future. We can-
not afford to repeat the mistake that
the industry has committed during a
period of 21 years of prosperity. When
adversity came they are all completely
unprepared.

The other factor is that 80 per cent.
of the industry is in the hands of the
people who are not sons of the soil. I
have no intention of disturbing their
position by a stroke of the pen because
often times it happens that when any
estate is sold, somebody In Bombay
buys it for a price he is asked to pay
and he looks to the returns of the
last five years together and pays Rs. 75
lakhs or any other amount as the case
may be, but  when adversity comes,
when prices come down, when he is
not interested he is merely a specula-
tor and he would like to make money
by trying to sell it for Rs. 80 lakhs but
when the prices go down he is not in-
terested, he writes it off ag loss. Whe-
ther the Income-tax Department will
allow it to be set off against his other
income or not is a different matter.
That is not the type of people we want
in the industry.

As regards participation by foreign-
ers. the process of change hag to be
gradual. I have no intention of really
discriminating against the foreigner in
this industry provided they do play the

ame, The last Chairman of the Indian

'ea Association and his Deputy were
positively obstructive. We have at the
present moment a Chairman who came
and saw me the other day. He looks
to be a reasonable man, at any rate
realistic. He sees there is no point in
fighting with the Government. Of
course, vested interests are not always
like that and do not realise it very often
and if, at any time, vested interests
fight the Government. it is they who
suffer and not the Government itself.
I do believe it is possible tg obtain
their co-operation for the changes that
we want to effect for the betterment
of labour, for better production and
also for the establishment of a name
for the Indian tea which we are fast
losing merely because of better props-
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ganda and better sentimental support
Jor the Ceylon tea. So ~while I
ask the House to face the
problem squarely and recognise the
presence of the foreign element in the
industry I would also beg of them not
to stress on the point because the mere
elimination of the foreign elemént does
not produce something which is better
instead, we have to recognise this fact.
1 would like you to know the circum-
stances in which we are placed and see
that the national industry is improved
and at the same time that our labour
gets a fair and square deal. This Bill
is one step towards that end.

I now come to the reorganisation of
the Tea Board. Amendments have been
tabled by hon. Members which I think
are qQuite correct from their individual
point of view. I take no exception to
that point of view. At the same time
the amendments merely reiterate the
position which has been explained at
the beginning.The format of this Bill
is something totally different. The
Board is going to be nominated by

the Government and the Board
will be an Advisory Body. Gov-
ernment is withdrawing its own re-

presentatives from the Board. We are
not going ty dominate the decision of
the Board. Government would also
exercise its power to the extent reces-
sary. We do propose,
consistent with our obliga-
tions to the industry and to the eco-
nomy of the country, to exercise such
conirol from time to time as is neces-
sary. I am not asking the Government
to absolve itself of that responsibility.
It Government had to undertake that
responsibility, they must have the
power. I will tell this House of an in-
stance of how a Board can flout the
Government. I have been trying hard
to see that coffee prices are reduced.
I have put the Coffee Board on the
map. The Ckairman of the Board came
to see me the other day. I told him
very frankly that I felt that the Coffee
Board was not co-operating and that the
Government has to see to it that the
consumer does not suffer. Well, he
went away promising to do his best.
I sent my Joint Secretary after him.
He came to a working arrangement
for the time being with the Board. 1
see this arrangement is being sabotag-
ed by the Marketing Committee by put-
ting new conditions on bidders at auec-
tion. When you want to put coffee on
the auctions naturally you want more
people t0 buy coffee and the prices
to come down but they have got a very
different way of getting round Govern-
ment’s intentions by raising the de-
posit to be made at an auction. Sup-
pose it is rupees ten per cwt. all along.
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Anybody whc wants a cwt. coffee has
to deposited rupees ten and now they

say Rs. 5000 ig the limit so that you
eschew all the small people. Only big
people will come in to start this game of
snakes and ladders and the growers
and bidder can come together to
raise the price to Rs. 350/- per cwt. If

the Coffee Board or the Marketing

Committee thinks that the Govern-

ment is a fool they are mistaken, They

should recognise that Government may

be fooled for sometime, it will not be

fooled for all time and Government do

propose to indicate that it is the master

of the situation because Government

have a responsibility towards the con-

sumer, towards the national economy

of this country and no vested interests,

however powerful, can rig up the mar-

ket and thwart Government's wishes.

If the vested interests thirk that they

can defeat the hands of Government

they are mistaken. I am not going to

accept the position in which I am

going to hand over this industry to the

vested interests. If I do that I can

scrap that Board. Tea is more impor-

tant both as an industry, a means of

providing labour, providing national

income and foreign exchange for us,

and I cannot afford to sit tight with

folded hands and leave it to be operat- '
ed by vested interests in the manner

they choose.

That again brings me to the gques-
tion of this Board. I do not propose
to interfere in it excepting when the
final veto is to be exercised. If need
be, I do want to know that the people
who come in th..c are people who help
and not hinder progress. I do not want
a man like the late Chairman of the
Tea Association or the late Deputy
Chairman of the Tea Association who
says, “Government have taken away
our right of spending money on pro-
paganda; and let ug reduce the cess”.
There can be no improvement by pe
ple adopting such an attitude, a thing
which we cannot tolerate in an iridustry
which is of such importance so far as
we are concerned., I am prepared to
give this assurance to hon. Members
who have tabled amendments. Govern-
ment are not in a position to know
“Whp iz Who". Suppose I want to put
a planter in the Board from Assam.
My knowledge is limited. I must refer
to the Assam Government. They will
know all about it. I do propose to re-
cognise any representation made by
any relevant Assoclation in thig matter.
That is also the point of vieir of my
hon. friend the Leader of the Com-
munist Group as indicated voth in his
minute of dissant and in his amend-
ment. It is said that an Association,
whether it be of labour 2r o! employ-
ers, must have some representafion. I
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agree, I will not say that 1 will give
the choice to them but I propose to
put it in the rules and say that the
Government must take into cousidera-
tion, before nominating persons, the
representation of the relevant Associa-
tions for labour so much so that if
there are flve or six seats and four
are recognised labour associations, each
recommend a panel of three people,
the Government will if possible select
one from this panel. There might be
some grounds when a particular name
may nol be suitable. In any event, it
will not be without a consideration of
the names. Similarly, recommendations
of the Tea Associations might be con-
sidered. The Assam Tea Asdociation,
the Assam Valley Tea Association. the
Cachar, the Darjeeling, the Nilgiris
and the Munnar Estates—their repre-
sentation will be considered. In point
of fact, unless Government becomes
omnicompetent and knowg everything
about every part of our work, which
we do not, we have to accept a panel
or individual names that have been
sent by the Associations. I am prepared
ty give an assurance that I shall put
it in the rules that representations of
the relevant associations should be
taken into account by the appropriate
Government not only in thé case of
this Board, but in every Board that
1 constitute. .

The other point raised in the amend-
ments is that there must be previous
consultation with the Board. The con-
stitutional position is quite all right.
Where we deal with a dignitary like
the Chief Justice of the Supreme
Court, Government of India makes a
reference before taking g decision and
naturally. the Chief Justice is consult-
ed. We do so in regard to the Eelec-
tion Commissioner. But, there, the con-
sultation is more or lesg of such a
nature that the recommendation made
by the Election Commissioner is final.
We do not propose to give the Board
any I%ur:h final authority. All that it
would mean is a procedure, the modus
vivendi to be followed would be mere-
ly to delay action in an emergency.
Normally, the Board must be consult-
ed. The Government cannot act in ab-
straction. In my room No. 150, North
Block, I cannot determine the fate of
the tea industry without consulting the
Board. In fact. we have established
more or lesg a close liaison with the
Board, practically two or three days
a week, and sometimeyg oftener on the
telephone. We probably spend quite
some money to get information from
them. This information which I have
given, I obtained from the Tea Board
yesterday. Connection ig maintained.
Consultation is possible. But. the trou-
ble is this. In the Board. there are
members from the various parts of the

2 MAY 1953

Tea Bill 5728

country. If 1 want to consult the Board
on a parflicular mafter, I have got to
pay travelling allowance to people who
come from all parts of the country; it
may not be very necessary in some
matters for people to come from all
parts of the country. Not merely do I
propose to consult the Board on every
important issue, but I have asked the
Chairman of the Board to see if he
cannot constitute regional boards so
that members of the Board plus some
other people from the locality may be
consulted. We will thus save this ex-
penditure of somebody from Nilgiris
or the Anamalai coming to Calcutta.
Somebody from Assam coming to Cal-
cutta. Decentralisation in regard to
consultation is a very vital necessity
it the Board is to act efficiently. We
do propose to go on these lines. But,
to make it a statutory obligation to
have prior consultation merely means
that I have 1o go through a procedure,
a formality. I do not believe in a
formality in a matter of this
nature. Because, the advice given
is not mandatory. I do not pro-
pose to accept it as mandatory. I think
trying to fetter the hands of the Gov-
ernment in this manner by insisting
previous consultation, because it was
there in the previous Act. iz mean-
ingless in this sense that I do pot want
a whittling down of the powers that
the Government propose to exercise
on an occasign when it is necessary.

There are one or two other matters
in which perhaps I might be able to
meet the hon, Members whg have pro-
posed amendments. subject to the
House agreeing. I think one point on
whick Mr. Jaipal Singh has appended
a minute of dissent was this right that
has been conceded to any member or
officer of the Board to go and inspect
the estate. There is no question of pre-
venting an officer of the Board from
going and inspecting an estate. An offi-
cer of the Board or the Government
will have to inspect. and' you cannot
stop them from going to an estate to
inspect it. It is not a matter where the
Criminal Procedure Code governs the
officer’'s actions, where 'you have got
lo have a warrant from a magistrate
hefore you go and search. It is the nor-
mal day-to-day work of the officer of
the Board to go and visit an estate. If
you propose to make these estates ra-
ther live ones. these officers will have to
go and see theg Perham__ objection
has been raised to 2 member going and
inspecting on his own. This is the re-
«nmmendation of the Select Comittee.
] honour everything that the Select
Committee has done, unless it be that
1 want to move one or two amiendments
because they are of a drafting nature.
We had certain deubtg in régard to: der-
tain wording; . certain improvements
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have been suggested, Except matters of
that nature, I recognise that the Select
Committee's decision ig binding moral-
ly on me and on the Government. But,
it is a matter for the House to decide
whetker, when a member goes, he
ought to be Authorised by the Chair-
man of the Board or not. If the House
so feels, I do not mind accepting any
amendment suitably framed for this
purpose,

My hon, friend Mr. A. V. Thomas
made a suggestion in regard to the
postal despatch of tea. It was origmal-
ly three pounds. By a notification, we
have raised it to ten pounds. I shall be
quite happy to raise the quantity statu-
torily and in this regard some amend-
ment could be accepted. But, on the
basiv guestions regarding the composi-
tion of the Board and prior consulta-
tion, 1 am afraid Government is not
in a pssition to accommodate hon. Mem-
bers except 1n regard to thig assurance
that representations of the APBsociations
will be taken into account and will be
considered before the Board is nomi-
nated. It is the intention of the Govern-
ment to make this Board largely auto-
nomous and to allow it to function
without let or hinderance except where
Government will lay down a particular
line of policy in an emergency. I hope
I have explained to hon, Members of
this House the changes made in the
Select Committee and also the general
position of the tea industry, and the
Government's aims and ambitions in
regard Lo this matter sufficiently, to
curtail the discussion on the points
which I venture to submit I have ade-
quately dwelt on.

1 M

Kumari Anmnie Mascarene (Trivand-
rum): May I ask, on a peint of clari-
fication Sir, .........

Mr. Deputy-Speaker: At this stage?

Kumari Annie Mascareme: May I
know what the kon. Minister has to
say in regard to clause 3 part (m) with
regard to our Trade Commissioners’ at-
titude during the crisis that we had just
passed through? I mean, the Trade
Commissioners’ attitude towards the
crisis in the international market 1
tefer to clause 3 (m).

Shri T. T. Krishnamachari: I thought
I knew this Bill by heart. That is only
a definition clause:

‘“standard export figure’ means
such quantity as the Central Govern-
ment may, by notification.........

EKumari Amale Mascareme: With re-
gard to the international trade.
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Shri T. T. Krishnamachari: I would
like the hon Member to speak on it.

Kumari Anaie Mascarene: Because
1 do not know what the Trade Com-
missidners had done in the past. It is
not in the Bill, '

Mr. Deputy-Speaker: How can the
hon. Member expect all the opinions
of the Trade Commissioners, as part of
the Bill?

Kumari Anmip Mascarene: They are
there to look after our industries.

Mr Deputy-Speaker: Certainly; the
hon. Member can speak on it.

Motian moved:

“That the Bill to provide for the
control by the Union of the tea in-
dustry, and for that purpose to es-
tablish a Tea Board and levy a
rustoms duty on tea exported from
India. as reported by the Select
Committee, be taken into consider-
ation."”

Shri A. V. Thomas: (Srivaikuntam):
As a background, I would like to give
some figures regarding the acreage of
fea and the quaatity produced in India.
There are about 780,000 acres under
cultivation of tea and the quantity of
tea produced i about 620 million
pounds. The world consumption is
about 1200 million pounds so that our
country is able to supply over 50 per
cent of the requirements of the world.
As stated by the hon. Minister, this is
very important industry to our country
because the average sale proceeds, al-
though it varieg from year to year, is

- somewhere about 100 crores of rupees.

The, tea industry had got into difficul-
ties last year and that matter was
brought to the notice of this House. The
Government. as the hon. Minister said,
did send out an 7ne-man commission
to enquire into the difficulties of the
tea industry and also to give relief to
the industry in order that the industry
may get out of the difficulty. But,
what happened? A tax gatherer was
sent to see whether the tax could be
reduced. The one-man committee was
a tax gatherer’s committee, What could
the industry expect of it? When the in-
dustry cried for bread, what was given
was stone. That was how the indusigy
was treated.

The industry again got into further
difficulties but fortunately there was a
silver lining and the prices moved
up a little here and there, No doubt,
the one-man committee did recommend
certain concessions, which. of course,
could not save the industry, and in



consequence, as it is very well known,
quite a number of estates had to close
down, and thousands of labourers had
to be denied work. To a certain extent,
we are out of that crisis, but we are
not entirely out of the woods as yet.
It is really very interesting to hear the
Minister explain his ambitions and
schemes for the betterment of the tea
industry. I welcome it. But in trying
to do that, the industry, I suggest,
should have been consulted. Even in
the question of bringing up this Bill...

An Hoa, Member: Oh!

Shri A. V, Thomas: ... the industry
was not ‘consulted nor the consumer
nor anybody else. The whole thing ap-
pears to have been done in a great hur-
ry and it was just sprung on the people.
What we ask is, and what we still
claim is, that an industry which has
built up such a great asset and whic
is of great importance to this country
should have been al least given an
opportunity of being consufted when
it was proposed to do something
for that industry. It is something like
a sick man calling a doctor, and the
doctor coming round and saying, when
it is some trouble in the stomach, “I
will have to take out your leg or hand"”.
That is what hag happened in this
case. We even now do not know what
the Ministry has in mind to help us,
and to improve. this industry. Of
course, We have differences of opinion
but what is the difficulty in getting the
industry or those who are irterested
in the industry, and -taking their opi-
nion?—I will not say advice, because go-
vernment do not care to accept advice
under the present circumstances. They
could have asked them what is best
for them. I do not say everything that
the indusiry asks for need be given
to them. but you could have consulted
them and found out their pgint of veiw
and explained your views and then, of
course, you could have done some-
thing and asked for the co-operation of
the other side also.

We have the Five Year Plan where
the word *“co-operation” comes over
and over again—the co-operation of the
public, the co-operation of the industry
and the co-ogeration of the pedple in
any other sphere of life. What is the
ro-operation here? I hold a big stick
here and I say “You shall do this, and
you shall not do this”. From the hon.
Minister's speech this morning. we
heard they are determined on certain
things, and would not give up an inch.
They stick to their rights. or what they
call power. It is power that stands in
the way of consulting the industry or
the people. I am sorry to say that.
That is how I look at it. The hon. Min-
ister may have different ideas. I know

the hon. Minister personally. I have-
great admiration for him. and I must
also admit that- perhaps my presence
here in thig House is due to him. I give-
him all that credit. but that does not
prevent me from disagreeing with his
views and the way in which this Bill
is being rushed through without the-
advive and without the co-operation of
that great planting community,

Of course, the hon. Minister spoke
a lot about labour. Well, we are more
interested in labour.

Shri Punnoose (Alleppey): Hear,

hear!

Shri A. V. Thomas;: That is because:
without labour we are nowhere. Labour
is our great asset.

Shri B, S. Murthy (Eluru):
hear!
Shri A. V. Thomas: If we do not

Hear,.

. treat them well—well, I do not think

Government is going to do much more
for them than what we will do volun-
tarily. That is our business. Without.
labour we are lost. So the Government
need not take credit for what they are
going to do. It is we, ‘he industry. who-
will ‘do it. ,

Reference was also made to the fact
that about 80 per cen{ of the holdings
are held by non-Indians. They are
here, We cannot turn them out in a
day, If you want tg turn them out, do:
it ' -

Shri N. M. Lingam (Coimbatore): We
do not want to turn them out

Shri A. V. Thomas: You can do it
also, but then give them a fair deal.
There is’ one thing nobody iikes in our
country, viz., for other people to domi--
nate over thingg here. We will not.
tolerate it here,

Sari Punnoose: Who?

Shri A. V, Thomas: Even in the case:
of industries,. it has been said that they
dompinate. It is said that they domi-
nate in planting associations. I can tell
you I have been in this planting
industry practically all my life. I have
been fighting these Europeans in the .
pre-independence days And I know
how they have chahged nowadays.
They always give credit and always
consider that under the changed condi-
tions. the interest of this country is}
paramount and I am happy to say—:
there may be some black sheep here:
and there—on the whole they have [

been behaving like gentlemen.
Tt is true sometimes when'.
they feel about things. they may |

speak pretty openly, do not hide things |
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and do not say “Yes. Sir"”, and *“No,
Sir”, They speak out their minds, but
then we have to take it. If the shoe
pinches, it pinches. There must be
some cause for it; there must be a nail
pricking  somewhere. However, I
do not wish to go into it. but one im-
portant thing I would like to point
out. It has been stated that Europeans
in this country have about 80 per cent.
.of the holdings in their hands, but then
the property is here, theland is here,
and the bulk of the money is spent
here. At the same time, we should not
forget a very important factor, that
about 60 to 70 percent of the tea pro-
duced in India goeg to that country,
the United Kingdom. When we are as a
®eneral principle calling for capital
from foreign countries, we cannot sort
of turn them out. With one voice we
shout to them to come here with their
money. and with the other try to turn
them out. We will have to be careful
‘how we deal with the future. We will

have to look not only to the immedi--

ate future, but to the distant future
:also, The proverb isg there that a known
devil isg better than an unknown angel.
‘We know these devils. They have been
with us for a pretty long time, but what
1 say is we should not be taken in by
‘the allurements of any other nation.

I would, in this case, refer to the
Indian Tea Market Expansion Board
which was functioning for the expan-
sion of tea sales. We had an organi-
zation in England and we had our own
representatives, ard the tea propa-
-ganda in_ other countries including
America was controlled by that body.
“The propaganda was being controlled
from the London office, and we had
‘our representatives on that Board, but
it hag come to our knowledge that al-
though our representatives were on
the Board. very seldom they attended
the meetings. But then, things were
carried on all right, but what happen-
ed a little while ago was that some
American gentlemen came round in all
their finery and drama. They came
‘with their maps, papers, coloured
tcharts ete.. and what happened? A
separate arrangement was made with
America at a very much higher cost
to ourselves. Previously. the control
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was in the hands of a body, Now, al-
though India is represented on that
American Sale Propaganda Committee,
we get only—when I say “we” I mean
Ceylon. India and Indonesia—50 per
cent representation. The contribution
to be made by ourselves is somewhere
abaut Rs. 21 lakhs. Ceylon pays Rs. 16
lakhs, and Indonesia a very small
amount. That means, under the new
arrangement made the three producing
countries pay somewhere about two-
thirds and the American tea merchants
pay one-third, whereas previously for
every dollar or every rupee we paid
the American body put in another doi-
lar or rupee, and the propaganda was
carried on. So, we have not got a
better deal at all. It is that......

Mr, Deputy-Speaker: Is the hon.
Member likely to take some more time?

Shri A. V. Thomas: Yes.

Mr. Deputy-Speaker: Very well. He
may continue it the next day.

I would desire to announce to the
House that in pursuance of the desire
of the hon. Minister of Commerce and
Industry, the Industries (Development
and Regulation) Amendment Bill which
has already been reported by the Se-
lect Committee, and which stands on
the Order Paper for the 4th, may be
given preference tp this, and this may
be taken up after the Industrjes (De-
velopment and Regulation) Amend-
ment Bill. and continued after that Bill
is disposed of. I hope I am giving suffi-
cient notice for hon. Members to be
prepared, as both of these Bills are im-
portant.

Shri M. § Gurupadaswamy (My-
sore): May I know the reason for this
alteration?

Mr. Deputy-Speaker: It is already fix-
ed for the 4th. but this is taking time,
and is naturally likely to take time.

The House then adjourned till «
Quarter Past Fight of the Clock on
Monday, the 4th May. 1953,





